rural areas

" Workove
and271an
said.

CENTRAL RAILWAY (2]

inder Notice No - 01 of
jpen) dt.- 25.08.2021

DMO/AnesthesialCSSH/
. and on behalf of the
# India invite Open e-Tender
ww.ireps.gov.in or IREPS
(the following works.

, of work and Date off

on & Supply of Refilled
iirous Oxide and Carbon Di-
5 Cylinder for 24 months at
iper Specialty HospitallECR
upply is required made for a
04 months from the date of
scceptance letter. 2. Approx.
alue grRs.) - Rs. 77,33,930.40
|GST. 3. Date & Time for
+d opening of Tender : Date of
f e-tender at 12.00 hours on
121, Date of Oﬁening of
¢ after 12.30 hours on
71 4. Website particulars
som‘j)!ete details of tender
{tender document can be seen
yww.ireps.gov.in. No manual
will be acoepted against

fing.

. The details scope has been
¢d in the Tender Documents.
s details can also be collected
+ office of undersigned. RIGHT
AILWAY TO DEAL WITH
fR: Railway Administration
5 the right to postpone/modify
sncel any one or all the tenders
fassigning any reasans.

i+ DMO/Anesthesia/CSSHIPatna

f— =Cox108d C-

FORM NO.63
{SEE RULE 148(1)}
IN THE HIGH COURT OF KARNATAKA AT BENGALURU
(ORIGINAL JURISDICTION)
IN THE MATTER OF COMPANIES ACT, 1956

AND
N THE MATTER OF M/S. MAGNUM INTERGRAFIKS PRIVATE LIMITED (In liquidation)
COMPANY PETITION N0.148/2015

0% .22

Al
Ntice is hereby given to the creditors and workmen of the above named
company that they are required to submit to the Official Liquidator of the Court
proofs of their respective debts or claims against the above named company by
delivering at the office address mentioned below on or before the 20.09.2021
or sending by post o the Official Liguidator S0 as 10 reach him not later than the
said date, an Affidavit proving the debt or claim in the prescribed form duly
drawn on a non-judicial stamp paper of Rs.20/- with their respective names,
addresses and parficulars of debt or claim and any title to priority U/s 529A/530
of the Companies Act, 1956 in Form No.66 or 67 (as the case may be). Any
creditor who fails to submit his affidavit or proof within the time limited as
aforesaid will be excluded from the benefit of any distribution of dividend before
his debtis proved, or, asthe case may be, from objectingto such distribution.
Any creditor who has sentin his proof, if so required by notice in writing from
the Official Liquidator, shall either in person or by his Advocate, attend the
investigation of such debt or claim at such time and place as shall be specified
in such notice and shall produce such further evidence of his debt or claim as
may be required.

Mote: For aformat of the above said Form 56 or 67 please visitthe home page of
www.olkarnataka.kar.nic.in and click the tab ‘Forms’ and ‘FAQ" for general

qUEries:  pavad at Bangalore this27th day of August, 2021
Sd/- (M. JAYAKUMAR)
OFFICIAL LIQUIDATOR, HIGH COURT OF KARNATAKA,
“Corporate Bhavan”, No.26-27, 12ih Floor, Raheja Towers,
M.G. Road, Bengaluru - 560 001. TELEPHONE NO: 25598672/25598673

gS_)ﬁ_fCSSHIMEDITIm -22/44

" GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
0/0 THE COMMISSIONER OF EXCISE, ENTT. & LUXURY TAX
L- BLOCK, VIKAS BHAWAN, NEW DELHI

{o. L-1/1/Ex/IMFL/Public Notice/2021-22/543
PUBLIC NOTICE FOR GRANT OF WHOLESALE LICENSE (L-1)

Entertainment and Luxury Tax, Government of NCT

Department of Excise,
Delhi invites applications for grant of license in form L-1 for wholesale supply

Date : 24/8/21

Indian Liquor and Foreign Liquor in the National Capital Territory of Delhi for
» licensing year 2021-22.

The prescribed form for the grant of L-1 Licenses can be obtained from
e website i i i under heading "Latest News’. A
ocessing fee of Rs 5000 (Rupees Five Thousand only) for L-1 license shall
ave to be deposited along with the application form by the way of online
ayment in favor of Deputy Commissioner (Excise), Delhi. Applicants are

squired to apply online for grant of L-1 licenses at delhiexcise.gov.in and
.bmit the same to the licensing authority

The detailed terms and conditions for the wholesale license L-1 for the year
9021-22 have already been uploaded on the website. The same has been
partially modified vide Addendum dated 29 07.2021. The same along with the
requisite Annexures can be downloaded from the department’s website

3 iexci i icati h
information and supporting
its annexure shall be

Sd/-
ARAVA GOP! KRISHNA
Commissioner (Excise)

Application received without complete
documents, as required in prescribed form, along with
iable to be rejected.

E-Tender Notice
Date: 25.08.2021

E-Open tender
be openedon 150t
SN, : 01. Name o
location : Manufag
Pre-stressed M
Sleeper (pre-
conforming to

2496 and IRS §
as amended u

DIP/Shabdarth/0270/21-22

closing duly load
vehicle. (Qty. - 245§
Office of Principal 6f
Central Railway He
cost of the wo :ﬁ
03. Eamest Money
Nil, 04. Date &
tender and opening
Hrs on 15.08
particulars, where
tender can be seg
documents ca
downloaded
hittp:/fwww.ire

P
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FORM NO.63
{SEE RULE 148(1)}
IN THE HIGH COURT OF KARNATAKA AT BENGALURU
(ORIGINAL JURISDICTION)
IN THE MATTER OF COMPANIES ACT, 1956

R VORKMEN TO PROVE THEIR (
Notice is hereby given ta the creditors and workmen of the above named
company that they are required to submit to the Official Liguidator of the Court
proofs of their respective debts or claims againstthe above named company by
delivering at the office address mentioned beiow on or hefore the 20.09.2021
or sending by postto the Official Liquidator so as to reach him not laterthan the
said date, an Affidavit proving the debt or claim in the prescribed form duly
drawn on a non-judicial stamp paper of Rs.20/- with their respective names,
addresses and particulars of debt or claim and any title o priority U/s 5294/530
of the Companies Act, 1956 in Form No.66 or 67 (as the case may be). Any
creditor who fails to submit his affidavit or proof within the time limited as
aforesaid will be excluded from the benefit of any distribution of dividend before
his debtis proved, or, as the case may be, from objecting to sueh distribution,
Any creditor who has sent in his proof, if s required by natice in writing from
the Official Liquidator, shall either in person or by his Advocate, attend the
investigation of such debt or claim at such time and place as shall be specified
in such natice and shall produce such further evidence of his debt or claim as
may be required.

Note: For a format of the above said Form 66 or 67 please visit the home page of
www.olkarnataka.kar.nic.in and click the tab ‘Forms’ and ‘FAQ’ for general

e Dated at Bangalore this27th day of August, 2021
Sd/- (M. JAYAKUMAR)
OFFICIAL LIGUIDATQR, HIGH CQURT OF KARNATAKA,
“Corporate Bhavan”, No.26-27, 12th Floer, Raheja Towers,
M.G. Road, Bengaluru - 560 001, TELEPHONE NO: 25598672/25598673
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